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1.

2. ro be referred to the Reporters or not? 0^^

JJDGlVlHl^J^

(of the Bench delivered by Hon'ble Shri P.K
Kartha, Vice Ghairinan( J))

The petitioner in this is the original applicant

in 0?^ 952/37 and the petitioner in CCP 119/90e OA 952/87

was disposed of by judgment dated 9.8,1989 directing the

respondents to consider the case of the petitioner for

promotion on regular basis with effect from ZD,3,1983. In

case he v»/as found suitable for pronotion they were, directed

•tQ;.: prdfiDt^ him as Assistant Gormiunication Officer on

regular basis.

2, The respondents promoted the applicant to the grade

of Assistant Goraniunicaxion Officer on regular basis with
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effect from 31.12,1933. m vie.v of this, the Tribunal

found th^t there was no laerit in CXP 119/90 and it was

dismissed by judgment dated 08.03,1991,

The Tribunal had by its judgment dated 9.8,1989

had only directed the respondents to consider the case
Iof the petitioner for proniotion on regular basis with

effect from 20»03.1983, it has been contended in the

present RA.that he should have been promoted with effect

from 20.03,1983, ,The Tribunal had only directed the

respondents to consider his promotion from the said

date and not that he should be promoted from the said date.

In view of this, we see no merit in the present RA and the

same is dismissed.
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